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Rajagiri Mahalakshmi, W/O Late
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Balaram Murthy

Vs
State Of Andhra Pradesh & Ors RESPONDENT

Date of Decision: Dec. 9, 2025
Hon'ble Judges: Harinath.N, |
Bench: Single Bench
Advocate: M/S. Astonish Laws

Final Decision: Disposed Of

Judgement

Harinath. N, J

1. The petitioner is aggrieved by the action of the 3rd respondent in issuing threats of
dispossession. It is submitted that the petitioner is in occupation of a thatched house bearing Door
No0.9-42-67, Anjaneyavagu, Vijayawada.

2. It is submitted that the land admeasuring 120 square yards is in occupation of the petitioner
and it is also stated that the 3rd respondent has constructed a retaining wall on the western side,
making the property land-locked, and that the petitioner has been using the house of the 7th
respondent for ingress and egress. It is submitted that the petitioner requested regularization of
her occupation on 01.12.2025 through the Public Grievances Redressal System (for short,
PGRS).

3. The learned Standing counsel appearing for respondent Nos.3 and 4 submits that the petitioner
is a trespasser and has been in unauthorized occupation of the property. It is also submitted that
her representation through the PGRS system cannot be considered for regularization. That apatrt,
it is submitted that no effort has been made by the respondent authorities to dispossess the
petitioner.



4. Recording the same, the writ petition stands disposed off, it is made clear to the respondent
authorities shall follow due process of law in the event of taking any further steps against the
petitioner. There shall be no order as to costs.

Pending miscellaneous petitions, if any, shall stand closed.



	(2025) 12 AP CK 0002
	Andhra Pradesh HC
	Judgement


